
PUBLIG ANNOUNCEMENT
[Under Regulation 6 of the lnsolvency and Bankruptcy Board of lndia

(lnsolvency Resolution Process for Corporate Persons) Regulations, 2016]

RELEVANT PARTICULARS
1. Name of Corporate Debtor CHD IlEUEI.()PERS I.IMITEll
2. Date of incorporation of Corporate Debtor 17.08.1990

3, Authority under which Corporate Debtor
is incorporated / registered

Registrar of Companies-Delhi

4. Corporate ldentity No. / Limited Liability
ldentiflcation No. of Corporate Debtor

174899D11 990P1C0411 88

5. Address of lhe registered office and
principal oflice (if any) of Corporate Debtor

Regd. Office: B-1, Ground Floor, 19-20, G Block
Radha Chambers, Community Centre, Vikaspuri,
New Delhi -110018

6. lnsolvency commencement date in
respect of Corporate Debtor

05.09.2022 (However, the Order dated
05.09.2022 passed by the Hon'ble National
Company Law Tribunal, Principal Bench at
New Delhi was received on 14.09.2022)

7, Estimated
resolution

date of closure of insolvency
process

1 3.03.2023
(180 days commencing lron 14.09.2022)

8. Name and Registration number of the
insolvency professional acting as lnterim
Resolution Professional

Rajesh Kumar Parakh
Reg. No.: IBBUIPA-001/lP-P0027212017 -18110516
allvalid upto : 08.02.2023

Address & email of the interim resolution
professional, as registered with the board

5/51, 2nd Floor, W.E.A. Karol Bagh, New Delhi-110005
E+nail: parakh.rajesh@gmail.com

1U. Address and e-mail to be used {or
conespondence with the lnterim
Resolution Professional

C-108,41h Floor, Sector-2, Noida-201301, UP
E-mail: cirp.chd@gmail.com

11. Last date for submission of claims 28.09.2022

12. Classes of creditors, if any, under dause (b)

ofsub-section (6A) ofsection 21, ascertained

bythe lnterim Resolution Professional

Two Classes of Creditors
A. Allotees in Real Estate Projects;
B. Deposit Holders

tJ. Names of insolvency professionals idenlifi ed
to acl as authorised representative ofcreditors
inadass (three names foreach class)

Aishwarya Mohan Gahrana
Mohd Nazim Khan
Deepak KumarAgarwal

Mr.

Mr.
Mr.

1.

2.
3. Manbir h Chawla

1. Mr.
2. Mr.
3. Mr.

Alok Chandra Singh
Arun Chadha

It.
(b) Details of authorized representatives are available at:

Table A: Allotees in Real Estate Projects

i, Mr. Alok Chander Singh
Regn. No: lBBl/lPA40ZlP-N0$U nU| -2018111124

Address :G-12, Express Apartment, Sector 4,
Vaishali, Ghalabad, Uttar Pradesh-20'l 01 0

Email ld: alok@alokchandra.com

i. Mr. Aishwarya Mohan Gahrana
Regn.No : lBBl/lPA-00?lP-N001 35/2017-201 8/1 0351

Address :4, Birbal Marg, 2nd Floor,

+ Table B: Deposit Holders

at ---+

Jangpura Extension, New Delhi-1'10014

Email ld: aishwaryam_gahrana@yahoo.com

ii, Mr. Arun Chadha
Regn, No: IBBUIPA-00'l/lP-P001 65/201 i-1 8/1 0334

Address: 727, Brahmpuri Meerut,

Uttar Pradesh-250002

Email ld: chadharun@yahoo.mm

ii. Mr, Mohd Nazim Khan

Regn. No: lBBl/lPA{0211 P+,10007612017 -201N10207

Address : MNK House, 9A/$10, Basement,
East Patel Nagar, New Delhi-110008

nazim@mnkassociales.comEmail ld:

iii. Mr. Manbir Singh Chawla
Regn. No: IBBUIPA{01/lP+{2m6202S2021/13100

Address : C-5, HumsubApartments, Plot'14,
Sector 4, Dwarka, Opposite Delhi Public School,
New Delhi-110078

Email ld: chawlamanbir@yahoo.mm

iii. Mr. Deepak KumarAgarwal
Regn. No.: IBBUIPA-00Z|P-N005U2017 -Z01Bt117tB

Address : 27, Sector-47, Gautam Buddha Nagar,
Uttar Pradesh-201 30'l

Email ld : dkaganrual.ip@gmail.com

10s,4thF@
request vide email lo: cirp.chd@gmail.com

Physical Copy of Relevant Forms are available a[ C-
The Relevant Forms may also be obtained by sending a

Notice is hereby given thatthe National Cbmpany LawTribunal,
the commencementof a mrporate insolvency resolution

The creditors of CHD Developers Limited are hereby called upon to submit their daims with proof on or
before 28.09.2022 tothe interim resolution professional atlhe address mentioned against entryNo. 10.

Afinanclal creditor belonging to a class, as listed against the entry No. '12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry No.1 3 to act
asauthorizedrepresentativeoflheclass[specifyclass]inFormCA. xt rp 0
Submissionoffalseormisleadingproofsof claimshallattractpenalAes, lL,ll) fUtfi P*

lnterim

Principal Bench at New Delhi has ordered
process of CHD Developers Limited vide Order

dated 05.09.2022,

Date:15.09.2022
Place: New Delhi

FOR THE ATTENTION OF THE CREDITORS OF
CHD DEVELOPERS LIMITED

Table A: Allotees in Real Estate

Table B: Holders
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